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CBWTRAL ADMINISTRATlVlg TRIBUNAL. JABAUPUR RPNQH. JABAIPTIP

original Application No. 600 of 1999

Jabalpur» this the 22nd day of August« 2003

Vice Chairman (Judicial)Hen ble shrl Anand Ituaar Bhatt, Administrative Member

Prabhashankar 6autam« s/o» Shrl
Laloreram Gautam, Branch Postmaster.
Branch Post office, (Dak Char),
Pandrl, Account office Chak,
Dlstt. Rewa (MP), ,

••• Applicant

Versus

!• The Government of India,
I secretary. Telegraph(Post & Telegraph), Department

New Delhi,

2. The superintendent post office,
Rewa Division, Rewa.

3. The sub Divisional Inspector
Post Office, Rewa sub Division
No. 2, Rewa (MP).

••• RespoPdanta(By Advocate - Shrl s.^Atthar holding brief of shrl

ORDER (nr.1 \

By Anand Kumar Bhatt, A^<n^.,tratlva i»s«.Ksne. _

This original Application has been preferred by the
applicant against the order of termination dated 21.09.1999
terminating the services of the applloant from the post of
vnartMBMPMe

2. The facts in brief are that the applicant was glv
ap^lntment as kdspm vide order dated U.io.iggs (Ann«cu:

.The condition of appointment as mentioned In paras

this appointment and

wither any notice and
oT « - ̂-h,r provldsa th.
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the appointment shall also be terminated In case any
regular appointment Is made. The ground taken by the
applicant Is that the post Is still vacant and no regular
appointment has been made and the decision of the

■Irespondents to discontinue the services of the applicant
Is arbitrary and that no notice was given to him before
termination of the service. It has also been averred that
the respondents have failed to observe the principles of
natural justice.

3. The respondents have stated that the terms of
appointment were very clear that this was a provisional
appointment idilch can be terminated after the regular
appointee joins and It can also be terminated before the
completion of the period of appointment without any notice
or without assigning any reason. The counsel for the
respondents has further explained that there was a ban on
fresh and

jK -aVatvis A of EDBPM dueto uneconomlc^of Extra Departmental Post offices, as It Is
clear from the letter dated 12.08.1998 (Annexure R-l).
issued by pmg, Ralpur,

We have seen the pleadings and have heard the
learned counsel for both the sides.

5. The terms of appointment letttr 2;^very clear that
the appointment can be terminated any time without notice
and without assigning any reason, m the reply the
respondents have been s 'sen fair enough In submitting that there

n?: r -
fill up^th Of the p« was received torill up the post till date.
OK
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6. under the circumstances we think that the ends of
justice would be met If we direct the respondents to
consider the applicant for the post of edbpm at Padarl
(Chak) or any other such Branch Post Offices In the

district of Rewa, If the vacancy Is so advertised and If
the applicant applies for the post. It Is ordered
accordingly.

7. original Application stands disposed of accordin
gly.

(Anand Kumar Bhatt) „
A<talnlstratlve Membar Vl«"chaS'(j)
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